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’PHE’ JAMM[ AND KKSﬁMI‘R (-RANT f)F PE‘RMANENT
RESIDENT CERTIF‘!CATE (PROCEDURE) ACT, 1963.

(Act: No;"a’fzm of '1953.')

publtshed 7 (‘m'emment G’azette daied 27!1‘1 March, 1963 (Exmi }}
Act to: provule for the reguluticm and grant ﬁf permanent )

4 ‘,; e f,An—‘
R l‘esident certlﬁtates :

Shonf title. -~Th|s Act may be caHed ihe lamm’u and Kashmir (;ram of :
Permanent RCSldCH( Ccrlrﬁcatc (Pmccdure) Au 1963

i 50 ng as 1hey are fcpwmani to xfm Act qha!i bc dccmed 10 have bccn

' or d(mg under. tius Act.

3 Def mttons --ln lhxs Act unlcm lhc con{cxt oihuwme reqmrcs -

(a) ”temﬁcale" means Y Punmncm Rwdmle Larhﬁcate g,rantsd under
- this Act ; : «

""ame«nt amhomy; meam an. oﬁ'rccr "appmnxed as sach byf:?

o) permanem resident” immns a pf,rqon who s or s deemed to bc a

' ~1*ramm:m RFSIDENT(‘I‘RT!HCATF (pmﬁzmmm A(’l‘ waa 219 .

cezvcd lhe assent’ of the ,Sadar-t-Rtyasat on 271/: March, ]‘)(J's‘ (llfd 5

50 rcmaied qha!i be éecmcd‘ o have been gf&n!td taﬁen :

pcrmancm resident undc,r section 6 n[ the Cﬁnstrtntson of Jammuand

: mc..dns prue.nb;d by rulcq mdde lmder thls Ac! 7
“of applxcaufms “and - appearances, etc ~H4(. 1) Apph.f

g d’CH Jm-- o

(aa bythe ?@phs;ant mmaaﬂy Nhe) .
" Seciion 4 resnumbered assub-seetm (l}and sub-sccuon @) added uypmxxv of 193 0

catmﬂf {ug *gragril of ‘e&rtificates may- he rmde. dnd mmm»anﬂ atﬁ:ﬂ'acrl -




(b) by persons hnldgng gwcral ar s;:ccial pow

an; upphcanl e SRS

© by any class of lcgalipracti;‘imets’.:
- Provided  that. the Govcrnmcnt may pres
presentation, of apphcalmns gencrally or in the

_of persons

Provnded further that lhe ﬁng,u' prmts and s

- PERMANENT RESIDENT CERTIFICATE (ra&:npu RE) A

prs of ag@gmd)g»q@;beba!f of

ribe any mhcr mode of
case of any cl¢ss m’ ‘classcs

q

sipnaturcs of abplfédnlﬁ shall

~be affixed before the wmpuenl authority in th¢ manner prescribed. .

‘[(2) Thc, compctcm duxhonty qhall on

ing’ satisficd about the

genuineness of the application, g,r.ml a certificate 1o lhc person applymg for

. it, under llm Acl. ]

AN
o the, Jummu_and K‘xshnur Land Recvenuc A
the, issue of  summons, notices, procl.xmal
.,;conduu of wqumu pldccx of hearing, recor
- copics,- inspection of records, shdll .npplv mulut
under this Act,

6., Revision.--(1) The Government may, at
_mmmn or on-an. dpphcauon madc to it in this
any. case pending. before or disposed of by
may uphold or reverse the orders of the ¢
pass dny olhu ordm or gl\'L any directions a

medud lhal no nrdcrs pw|ud|ual to an

heard.

Procedure fm issue of summons, noticgs, etc.--The: p

rovisions of
» SV 1996 [in regard 1o
ons, orders and to the
ing of statements, issuc of -
v muumdn m pmccodmg,s

ny umc, uthcr on its own
, half call for the record of
compucnl authority and
mput.m aulhnmy or may
it may du,m fiv:

mlcrcstcd pemm ﬂhd" hL

passed’ without giving sueh &’ person - a - reasonable upporwmty to. be

(2) If it appears 1o a competent authority t

U sub'stantiéil qucstion of

A
law or public interest “is involved in-any pr(mclﬁ'ngs under this-Act, it may

. report it to the Government and th Government
. any. dlrcclmns, it. may deem . fit.

may pass a‘ny‘ orders or issue

Sl

7. Offences.-Any person who, for the ~purposc ol' pmcurmg_, any-

thing to be done or not to be. done under
any rcpresentation’ which is false in m

at
- conviction -by a *Judicial Magistraic) (;lj

“with imprisanmem  for a term whlch may
finc, or with both :

this Act, knowingly makes
rial p.lrtlcufars shall, on
1st class, - be.punishable
cnd 10 six ,mm\ll“, or with

1. Scction 4 re-aumbered as sub-scction 1 and sub-soetion
2. Substituted by At XL of 1966 for "Magisteate.” - -

(2) addd by Act No. XXV o 1963,




i'f RMAM”\"} RESIDENT (‘l Rﬂl'lCAﬂ: (l’R()( b & l)bl{! )/\(.l l‘)(».’i ”21~

medcd mat no Court shall lake cogmmn’cc of any offence pumsh.nbk
under this Act, save upon a complaint made by a public servant with the
_ previous sancmm of the Revenue Minister., '

8. Delemnm of powcrs ~-The Gow,rnmcnl may, hy an order pul’)hsht.dv
in the Govgrament Gazette, dircet that  powcers of revision conferred -
on it by this Act; shall in such circumstances and under such conditions,
if any, as may be specified in thc order, be excrciscable also by any
officer.. - ‘

9 Powcr 10 make nules. -(1) The G(M.rnmcm may, alter prcvmus,
pubhcatm mke rules to carry out lhe purposce of this Act. :

2) ln parttcular and without prejudice to the g,cm,mh(y of the forc-; S

going powuq, such rulcs may pmvxdc for--

(d) the pmccdure and mode of prescmauon, appearance, conducl of
' cnqmnes gnd disposal of applications ;

(b) the pmccdurt for prcscntalmn, hecaring and dmpmdl ol revision
' apphcauons ;

- A{c) lhc forms to bc, uscd for: various purposes for which. a Permancnt
Ruudum (&r(lllt.llc. is tobe g granicd ; :

“(d) m«mlcn.mcc of forms to be used in various registers, rclurnﬁ,
: slatenums and reports ;
(e) canccllation of the certificates by revisional authonly and the
dehvcrmg up of such ceruﬁcates for the purpose ;

N aily' o!h,cr matter which‘ is to be or may be prescribed. under this
Act. ' o : - ‘ :






